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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUFP BENCH, JAIFUR.

Union of India & Anv. : Respondents.
None present for the applicant.
Mr .Manish Bhandari : Counael for reapondenis.
CORAM:
Hon'ble Mr.Q.P.Sharma, Administrakbive Mamber
Hon'blze Mr.PRatan Prakazh, Judicial Mzsmber.

FEF HOU'BLE MFP.O.P.SHAFMA, ADMINISTFATIVE MEMEER.

In thiz application undzr S&2.19 of the Administratcive
Tribunals Act, 198%, Zhri P.r.Gunawat haz prayvsd that ordsrc
Annx.Al datszd 23.11.1992 by which he was veverted from the post

: Fs3.2000-3200 (FF) to the post of TTI =zcale
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P2.1600-2660 may ke guazhed and the vespondznts may be divectzd
to continvuz the applicant on the posit of CTI scale Fa.2000-3200
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as if he hzd never heen revert.

2. None present for the applicant.
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2. During the couras of arvguments, ths lzarnsed counsel forv

the respondznis produced befors us a copy of order dated
14,.2.1995% which &chows that the applicant has  ag3zin b2zn
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F2.2000-3200 (PP) w.z.f.
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cromot2d to the post of CTI, aca
17.23.1989, the Jdate from which his junior Shri M.P.Singh has
bezn promoied to the said post. A copy of the z2aid crder has
or the rzzpindents

haz zlso produced befove na the original lzattzr datbed 18.11.55

NEficer, Westein Failway, Tota, in which he has statzd that he

willing to withdraw thz O.A fil=d lai

of thz =aid latter has alsc been =zndorsed to the lesarnsd



couns=l for the applicant. The original lekizr sukbmitted by the
applicant hasz also bzen talken on record.

4. In view of the pozition as stated  above, this
application  has ‘becoms  infructucus  and it iz, thevreifore,

dicmizszed. Mo ovder as to Co3tL3.
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